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Judgement 

( As per Hon. Mr. Justice V. Neeladri Rao, tic ) 

- 	 Heard Sri S. Sathyanarayana Prasad, learned counsel 

for the applicant and Sri N.V. Ramana, learned counsel 

- 	 for the respondents. 

This CA was filed praying for direction to the 

respondents to zmplement Arbitrary Award dated 26-5-1989 

in respect of the personnel working as Technical Super- 

J1 	 visors and Technicians and Lgrant  the increments as 
1 

contemplated in the said award to the Technicians and 

Technical Supervisors irrespthctive of their basic pay 

scale or academic qualificationa. 	- 	 & 
* 41 

The facVwhich give risetbtthts/OA are that 

the technicians in Telecom Sbe-rate2g4wn.the pay scale of 

Rs.975-1660 demanded pay scale% of Rs.1400-2300. When the 

matter was referred to JCM, Ministry of Labour, New Delhi, 

the staff side demanded that the Technicians formerly 

knoun as Mechanics appointed/promoted bdfore 1957 and 

thereafter,be granted advance increments from the date of 

their appointnEnt. But the Department raised a plea as 

toaahether the Technicians are eligible for advance 

increments in viw of their long period of training and  

whether there is justification for.grarit.of increments to 

those Technicians having higher entfj"qualifications than 

the minimum prescribed in the Recruitment Rules." 	The 

same were referred to the Board of Arbitration. The said 

Board passed the following award (wide page 20 of the 
-. 
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C material papers) on 26-5-1989, which reads as under 

"ii. one advance increment the given in the scale of pay 
to the Mechanics/Technicians who have passed the matricula-
tion or a recognised equivalent examination and those who 
have passed diploma/certificate course from an institution 
recognised by the Government of India for admission to which 
the minimum qualification is below matriculation, and who were/ 
are appointed as mechanic/Technician after undergoing train-
ing satisfactorily, with effect from the 16th April, 1986 or 
the date of appointment uhiever is later. 

An Additional increment over and above the one 
mentioned in clause (1) above be given to those who have 
passed the Diploma/Certificate Course, the chiration of which 
is not less than one and a halt years from an institution 
recognised by the Government of India for admission to which 
the minimum educational qualification is matriculation or a 
recognised equthvalent examination and who were/are appointed 
as Neehanic/Technician after undergoing the prescribed 
training satisfactorily with effect from the 16th April, 1986 
or the date of such appointment whichever is later. 

This award shall cover all those who were in position as 
Mechanics/Technicians an 16th April 1986 and those who enter/ 
entered service as mechanic/Technician after that date. 

4. This award will take effect on and from the 
16th April, 11986." 

4,. 	It is stated for the respondents that it was being 

implemented in regard to all the eligible Technicians in the 

pay scale of Rs.975-1.660 as on 16-4-1986. 

5. 	The reliefs claimed by the applicants are :— 

Even tJo1sçh the Technicians wcI' çnot having the requi-

site educational qualifications referred to paras 1 to 4' above 

should also be given the advance increments as referred to 

in the said Award. 
even 

Benefit of the said award' has to be given/to these 

Technicians who were styled as Technical Supervisors,in the 

pay scalet  of Rs.1400-2300,as on 16-4-1986. 

6. 	The Principal Bench adverted to the relief No.1 refer- 

red to above in OA.2034/90 and regaived the said claim by 

order dated 27-9-1g91. tie perused the said judgement. 

We do not find any reason to differ from the sane. For the 
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reasons stated therein we negativethe first claim as 

referred to. 

As per para 21 of the 3CM Scheme the recommendatiOrL4 

of the Board of Arbitration are binding on both the parties 

subject to the over-riding authority of the Department. 

In case the Central Government is of the opinion that any 

recommendations of the Board of Arbitration should be modi-

fied on the grounds that the recommendations affect the 

National Economy or Social Justice,it may lay ,before each 

HoUse of Parliament Report of the Board togethèrioith modi-

fications it proposes, supported by reasons and thereupon 

the Parliament may .±aysuch modifications in the recommend-

ations as it may deem fit. 

Thus, it is manifest from the above, that the staff 

side are bound by the Award. It also makes it clear that 

the Government is also bound by the 'same subject to the extent 

referred to above. As such it is not open to the employee/ 

officers to claim tny relief over and above the Award. 

It is not clear from the Award that the advance incre-

ments referred to in the Award have to be given even to the 

Technical Supervisors having the requisite qualifications 

referred to in the Award 	oh 1l&-.4-1986, when they were in 

the pay scale of Rs.11400-2300. On peruèal'of the Award, it 

cannot be Sated as to what was referred to ty the Board of 

Arbitration. Hence, we requir[the respondents to produce 

reference But after repeated adjournmehts some docuunts 
CI' 

were produced bu—th-e- relevant reference Gfthe Board of 

Arbitrators idare not availab1a We refero 1* this order 

the stande1 of staff and that of the Department, on the 

basis of the judgement of the Principal Bench in OA.2034/90. 

. .5. 
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It may be noted that it is not a case where the 

Government was of the opinion that any of the recommend-

ations of the Board of Arbitrators require any modification. 

Hence, we proceed on the basis that the Award dated 26-4-89 

was accepted by the Government intoto. 

Without pei4$ng the reference to the Board of 

Arbitrators, it cannot be stated whether the said refer-

ence was only in regard to the Technicians who were in the 

scale of Rs.975-1660 or whether the said reference was also 

in regard to the Technical Supervisors who were in the 

scale of Rs.1400-2300. 

Hence, in the circumstances, this CA has to be disposed 

of in regard to the second relief claimed as under 

R-1 has to look into the relevant reference made to 

the Board of Arbitrators,,  and if it shows that the said 

reference was also in regard to the Technical Supervisors 

who were in the pay scale corresponding to4revised pay scale 
., . 

of Rs.1400-2300, R-1 has to decide 	'to whether the recom-. 
,J) 

mendations of the Board at per the Award dated 26-5-1989 

required any modifications and if' so; the:! same has to be 

placed before both the Houses of. ParLiament as eñUisaged 

in the. 3CM Scheme. Out if R-1 feels that the said recom-

mendation does not require any modification then the Award 

has to be implemented even in regard to :bhose whdwere 

sorking as Technical Supervisors (in the pay scale of, is. 

1400-2300 as on 16-4-198&). 	
- 

But if the said reference does not indicate' that it 

was also made in regard to Technical Supervisors in the then 

pay scale corresponding to revised pay. -scale-of ai.1400-,2300, 

then the CA stands dismissed even in regard to that plea. 

In the result, the CA is dismissed in regad to the

relief that para-1 of the Award should belJIflii1'emented even 

..6. 



in regard to those Technicians whose educational 

qualification is less than the educational qualifications 

refereed to therein. 

15. It is ordered as referred to in the above pare 

in regard to the second relief. No costs.// 

PI .. Rangerajan) 	 (V. Neeladri Rao) 
Member (Admn) 	 Vice Chairman 

ctated in the Open Court Leputy 
tg 	(~)Icc 

The Secretary, Govt.of India, 
Dept.of Telecommunications, 
Central Secretariat, New telhi. 

sk 
The Chief General Manager, Telecommunications, 
Syryalok Complex, Hyderabad. 	:- 
The tputy General Manager, 
Telecommunications, .Vijayawadat '-- 

One copy to Mr.S.satyanarayana Prasad, LA! Advocate, CAT.Hyc 

One copy to Mr.N.V.Ramana, Addl. WSC. CAT.Hyd, 

One copy to Library, CAT.Hyd. 

One spare copy. 
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